b T
& - | IN THE CENTRAL ADMIN]STRATIVE TRIBUNAL v
| |  NEWDELMI . A7

. 1694f0 - - | e
OA.No. 796/91 .- - . 198 -

. DATE OF DECISION_17:1.92,

Shri Vijay Kumar Réi\ .
Shri Girish Kmmer Saxena - ‘ .
C}\(mdm : ' Applicant (s)

.,
.
~

T meeeee TR
T B

hei 8.5, !?ainpo > Adbvocate for the Applicant (s)
o ‘Vv_érsus_ -

, | . uplonorfndfagOm,  Respondent (s

. . —E'/ Sh.Jag] it. | Sirigh & ‘B K. Agéarwai Advoc#t for the Respomdent (s)

CORAM :

Tte Hon’ble Mr. I.Ke R;sgotra, Member (A)

. . T he'Hon’bl:e Mp  JePe S.har‘laa., Member ("3)

Whether Reporters of ]ocal papers may be allowed to si%;he Judgement ?° ~Z /

. To be referred to the Reporter or not ? 7 '
Whether their Lordships wish fo see the falr copy of the Judgement 7 o0
To be cxrculated to all Benches of the Tnbunal ?

" ‘ - 4(-‘3.9. Sharma) e _ ,
- . o ' : o I.K, R

i T ﬂ.mblr(:l) o . S o ( mmb.:&z?\;t
V\ ‘ » ' g - ) A. N '1701‘0 92. - ) . ) . R o X

W=

.
<
N
Tt 'n‘
TN
a0
AN
..?‘_,, \,,;'4
¥
it
2,
n i
47
£
1 . -
-
- - i - TR e - RN -




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. Y
PRINCIPAL BENCH: NEW DELHI -
0A §O.1694/90 . DATE OF DECISION: 17.1.1992,
'SHRT VIJAY KUMAR RAM . ...APPLICANT
 VERSUS
UNION OF INDIA & OTHERS -~ ...RESPONDENTS
OANO.TS6/91 . ep o -~
SHRI GIRISH KUMAR SAXENA - - ...APPLICANT
| l | VERSUS

UNION OF INDIA - . . . RESPONDENTS

 CORAM:

THE HON'BLE MR. I.K. RASGOTRA, MEMBER (A)
THE HON'BLE MR. J.P. SHARMA, MEMBER (J)
FOR THE APPLICANT SHRI B.S. MAINEE, COUNSEL
FOR THE RESPONDENTS SHRI JAGJIT SINGH, &
SHRI B.K. AGGARWAL, COUNSEL. -
(JUDGEMENT OF THE BENCH DELIVERED BY HON'BLE

MR. I.K. RASGOTRA, MEMBER (A))

Shri Vijay Kumar-‘Ram in Original Aﬁplicatidn
No.1694/90° and Shri Girish Chander Saxena in O.A.
No.796/91 filed under Section 19 of the Administrative
Tribunals Act, 1985 have éhallenged the Railway Board's
order No.E(NGjII/SG/RCt3/87»daﬁed 17.11.1986. |
zi(i) The'uhdisputediggcts,of the case in O.A.'1694/90_
are that the applicant was appointed -as -a Part Time
Booking Cierk oﬁ ﬁayment éf‘ﬁs.l per hour vide D.R.M ()
Sonpur letter dated 9.5.1985. ﬁe continued to Qork‘as
such till his services.&ére discontinued in puréuancé 5f
Railway Board's letter _‘No.E(NG)II/é7/RC—//87 dated
17.11.1986 according. to which the scheme of employing
volunteer/mobile bookingréierks from among the children/

wards of the Railway employeés was discontinued. a!



'2(11) The-cESe;oI_the applic&nt in OA 796/91, however,

is.that he'vas initially enéaged on 17.11.1983 as

a Mobile Booking‘Qlerk upto 16.12;1583 and again frcm
11.1.1984 to 17.1.1984 and from 17.1.1984 to 9.2.1984 and
again from 13.2.1984Ito 12.3.1984. The applicant is the
son of a Rdilwa& Employee and was employed under the

scheme circulated by the | Railway Board for clearance of

' summer rush in August 1988 in pursuance o0f the Railway

‘Convention Committee.

By way of relief both the appllcants have prayed

that the respondents be directed::

3

i) to re-engage them as their cases are fully covered

by the judgement rendered by the Tribunal in Ustta
Eumar Anand &lOrs.,v. UOI & Ors. ATR 1989 (2) CAT

377

'ii)-  To 'confer temporary status on them. after their

having completed 4 months of service and to treat
him as tempor&ry;employee as per Railway Rules.

3. . S8ince in both the 0OAs identical issues of 'law and

fact are involved, we proceed to decide both the OAs

"through'fhis common judgement.

4. We-huue'heardfthe learned'ccunsel for  both the

partles and perused the records. There have been quite a

few  cases where the Tribunal had rendered Judgemen’s

relatlng to various aspects emanating from the engagement

'5of the voluntees/moblle booking clerks in varlous forms

on different-Railways. These are:-

i) Miss Neera Mehta & Ors. v. UOI ATR 1989 (1) CAT

380 o -
i) -Usha Eumar Anand (supra)

'

iii) ‘Decision of the ‘Principal Bench in OA 896/88 dated

-

'.4.6.1990 Shri Mohinder Kumar vs. U0l &
Ors;,disposing of a batch of 24 O.As and;
iv)  0.A. 1584/89 Shri M.S. Gangaikondan v. UOI & Ors.

‘alongwith three other OAs decided on 2.7.1991.

.




oklng clerks.‘ Further he was

entltled to

:

is. therefore,

J»*/?

 éngagement. . The period iof




irrespective of the numbér’ of hours put in on any
partieular day. We further direct that in case the
applicants have become"over—age since their services were
terminated they shall be allowed relaxation in age 1limit
for the purpose of regularisation to avoid hardship. The
period ‘of service already put in by them before their

services were ﬁispenéed with would count for reckoning

_completlon of three years period of service which is one

of the pre- requisltes for regularistion/absorption The

O0.A, is disposed of as above, with no order as_to costs.
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